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to provide for the establishment of the School Education Board, Assam to 
regulate, supervise and develop Secondary Education in the State of 
Assam by merging the existing Board of Secondary Education, Assam and 
Assam Higher Secondary Education Council. 

Whereas it is expedient to establish a Board to regulate, supervise 
and develop the system of Secondary School Education in the State of 
Assam. 

It is hereby enacted in the Seventy-fifth year of Republic of india as 
follows: -

1. 

2 

3 

BILL 

(1) This Act may be called the Assam State School Education 
Board Act, 2024. 

(2) 

(3) 

It extends to the whole of Assam. 

It shall come into force on such date as the State Government 
may, by notification in the Official Gazette appoint. 

Notwithstanding anything contained in section 1 of this Act, any 
Government of a State or Territory or Administration other than the 

State Government may apply to the Board for being admitted to the 

privileges of the Board and the Board may subject to such 
conditions as it may think fit to impose, admit such State or 

Territory or Administration to the privileges of the Board. 

In order to impart education at the secondary stage in the 
State, two separate divisions (i.e., Division-l and Division-l|) for 

imparting education from Class VI to and from Class XI to XII 

respectively shall be provided. 

(b) 

In this Act, unless there is anything repugnant to the subject or 

context ; 

(a) 'Board' means the Assam State School Education Board 

(ASSEB) established under section 4 of this Act: 

'Chairman' means the Chairman of Assam State School 

Education Board(ASSEB) ; 

(c) Vice-Chairman' means -

(i) the Vice-Chairman of Division-I for imparting education 

from Class VI to X; 

(iü) the Vice-Chairman of Division-| for imparting education 

1 

























SE-11019(43)/s9,/2023-Secondary Branch-DEPARTMENT OF SCHOOL EDUCATION

l/ 430998/20?4

STATEMENT OF OBJECT AND REASONS

The objective is to introduce the "The Assam State School Education Board
B1ll, 2024" to develop, regulate and supervise the standards and quality in
School Education in the State of Assam.

Signed by

Ranoj Pegu

Date: 04-02-2024 16:43:50
(Dr. Ranoj Pegu)

Minister, Education, Assam

\./
Principa

Assam Legislative Assembly
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Financial Memorandum

There is no financial involvement in the proposed "the Assam State School

Education Board Pi|\,2024" from the consolidated fund of the State of Assam.

Memorandum of Delesated Lesislation

There is provision of delegated Legislation in the proposed "the Assam State

School Education Board Pi|l,2024", and proposes to delegate Legislative powers

to the Executivc

(Dr. Ranoj Pegu)

Minister, Education


